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12.40 hrs,

MESSAGES FROM RAJYA SABHA
Becretary: Sir, I have to Teport the

following messages received from the

Secretary of Rajya Sebha—

(i} “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 22nd November, 10686,
agreed without any amend-
ment to the Companies (Am=
endment) Bill, 1966, which
was passed by the Lok Sabha
at its sitting held on the 8th
November, 1866."

“In arcordance with the pro-
visions of rule 127 of the
Rules of DProcedure and Con-
duzt of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sebha, at its sitting
held on the 2Ind November,
1966, agreed without any am-
endment io the Metal Corpo-
rativp of India (Acquisition
of Undertaking) Bill, 1966,
which was passed by the Lok
Sabha at its silting held on
the l4th November, 1966

(ii)

“In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am dirccted to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23rd November, 1966,
agrecd without any amend-
ment to the Companies
(Second Amendment) Bill,
1966, which was passed by the
Lok Sabha at its sitting held
on the 14th November 1966."

(iid)

“In accordance with the pro-
visions of rule 127 of the Rules

tiv)
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of Procedure and Conduct of
Busines: in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23rd November, 1966,
agreed without any amend-
ment to the Delhi Municipal
Corporation, (Validation of
Electricity Tax) Bill, 1966,
which was passed by the Lok
Sabha at its sitting held on
the 8th November, 1966"

12.41 hrs,
ESTIMATES COMMITTEE

E1¢nTY-FOURTH AND E1GHTY-FIFTH

REPORTS

Shri A. C. Guha (Barasat): T beg
to present the following Reports of
the Estimates Committee: —

(1) Eighty-fourth  Report on
aclion taken by Government
on the recornmendations con-
tained in .he Forty-fourth
Report of the Estimates Com-
mittee on the Ministry of
Railways—Chitlaranjan Laco-
motive Works; and

(2) Eighty-fifth Repurt on action
tuken by Government on the
recormumendations contained in
the Forty-fifth Report of the
Estimates Commiltee on the
Ministry of Railways—Integral
Coach Factory,

12:41} hrs.
PUBLIC ACCOUNTS COMMITTEE

SixTy-secoND REPORT

Shri Morarka (Jhunjhunu): 1 beg
to present the Sixty.second Report of
the Public Arcounts Commitlee on Ap-
propriation Accounts (Civil), 1904-63,
Audit Report (Civil), 1966 and Audit
Report (Commercial), 1966 relating to
the Ministries of Health and Family
Planning, Home Affairs, Information
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[Shri Morarka]
and Broadcasting, Irrigation and
Power, Labour, Employment and Re-
habilitation and Mines and Metals,

12.41% hra

COMMITTEE ON ABSENCE OF
MEMBERS

Nmverzewtn Reromt

Shri Ehadilkar (Ehed): I beg to
present the Nineteenth Report of the
Committee on Absence of Members
from the Sittings of the House,

12.42 hra.

RE: ORDER IN WHICH MEMBERS
ARE TO BE CALLED

Mr. Speaker: Mr. Hem Barua has
written to me, That debate is still
continuing, it has not concluded.
Therefore . . .

Bhri Hem Barua (Gauhafi): Tt does
not matter.

8hrl Hari Vishng Kamath (Hoshan-
gabad): A convention has been vio-
lated. )

Shri Hem Barma: It pains me to
say that a wvery healthy convention
Atarted by wou was deliberately wvio-
'ated by the Chairman who was pre-
siding over the proceedings of the
House during e discussion on stu-
dent unrest on ihe motion of Mr.
Mathur, Wiwy happened? On  the
23rd [ sent in my hame as an accredit-
ed spokesmap of the party and the
only spokesman of the partv I did
not get a chance on the 23rd. I under-
stood the reason for that, because
mine is a small party numerically, I
was not entitled to get a chance in
the first stage. What happened on the
second day, yesterday the 24th? The
Chairman was in the Chair. I went
to him, a thing which I normally never
do, and asked him: ‘Is my name

NOVEMBER 25, 19668 speeches by Members 5642

there?” He said: ‘Yes, your name i&
the fourth here in the list. I proposs
to call Acharya Kripalani, and after
that I propose to call you" Then @
came down, and Acharya Kripalani,
in his generosity, said: “Do you wang
to speak before I speak?” I said, “No,
dada, you speak; after you 1 will
speak.” Then, what happened?

The convention iy this that after the
first round of speakers of the political
parties recognised as groups is over,
you give a second chance, or the
second round starts, but yesterday
what happened? I waited and waited,
Then another member of anothee
party, whose spokesman had already
participated in the debate on 23rd
November, was summoned and 1 was
bypassed completely, Not only I, the
spokesman of the Jana Sangh was
also bypassed.

It pains me very much to say that
thiz is calculated to lower the prestigs
of the House. It tantamounts to &
breach of privilege against a member,
because a healthy convention has been
established by the Speaker, and when
I came to kmow that my name was ths
fourth in the list I was satisfied in my
mind that it was the Speaker who in
his wisdom must have arranged the
list. So, vour wisdom has been chal-
lenged by the Chairman, and that has
been also violated,

After vou give a chance to every
group, that is the convention, you al-
low another spokesman, but here were
fwp people, two mecmboers helonpging
to the same group who were allowed
to speak. You may allow all the 10
or 11 members belonging to a particu-
lar group io speak, I do not have any
objection, but when I find that a fun-
damental principle has been deliber-
ately violated in this House, it pains
me, I hope and trust that that gentle-
man who was the Chairman yesterday
in your place will be removed from
the Panel of Chairman. And may ?
assure you that I am not golng to par-
ticipate in any debate whenever I find
that gentleman in the Chair because



